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1./ 10,7.2001. 

i -or want of' 0.8., heaF

*HM 

contempt is 
adjourned to 14.8.20. 

Ic8s/ 	 INGLIANA)/() 

2.1 14.8.2001. On the request made on behalf' of the 

applicant, case is adjourned to 30.8.2001 for 

hearing. 	- 

fces/ 	(L.RR ) 	 (s. 

I i  

0.8.2001 Shrj A.harma, counsel for the applicant. 

Heard. Issue not ices to the responde nts as to why 

contempt proceedings be not initiated against them for 

non cqtpliance of the order dated 4.8, 2 O0 passed 
in. O.A. 384/96 retnable within four weeks1  Requisites 

te filed . jthin a week. List it f 	hearing on 

12.10.2001. 	 .4 
.. 	' 

( L Hiningli 	)/M(A) 	 ( L•  Jha 

4.1 12.10.2001. The learned counsel for the applicant is 

present. is per direction, notices have been issued. 

Service report is awaited. List it on 5.12.2001 	for 

hearing.

/CBS/ 	(M P .4S N G)H) /M A) 	 N). 

 

NGH NELA)/V.C. 

£*xi 5./ 5.12.2001. ror want of 0.8., hearlig on contempt 

is adjourned to 30.1 .2002. 

(8
,.N. 	NEELA)/V.C. 



6/30. 11. 2002 

S 

-1 'FOr want of DB, list it for hearing 
t'f on 12,3.2002. 

(crweshwar Jha )/M(A) 

H 

1P 

7j,12.3.2002 	For want of time, list it for hearing 

on 	19 .4 .2002. 

a 
SKS 	(Sarweshwar Jha 	 e1am)/V.C. 

,fr 

8/19 ,4 .2 002 	For want of time, be listed it for hearing 

on 17.5 .202. 

SKS 	(Sarwes hwar Jha ,/f() '  ( B • LS ingh e lam )/v Sc. 

9/1 ,5.20C2 	 Nam for the partj. ( Abstain from pr.fssj.nal 
work as per res slut ion UM PaSs*ed by C?ü Bar Astj an 

n 16 5.2602 ) List"it f1 or hearjnon 18.7.2002. 

• 

.(rweshwar)/riA) 

8.7.2002 	For want of time, be listed fw hear in 
on 23.M.2002. 

Jha )/M (A) 	 .( ,', N• 1nh Nee lam )/VC 

23.8.2002. On the request made by the learned counsel for the 

applicant, ].ist it on 18.0.2002 fdr he'aring. 

BS/ 	(L.R.K. PRAS)/M(A) 	 (B.N. SINGH NEELAM)/\J.C. 



.PA 5$/Cl 

e listed on 2.11.2002 for bearing. 

(N.Singh Neelam) 
(L.R.K.PrãT  

M(A) 	 'S  

Be listed on 3 1.01 .2003 for hearing. 

(LR; ;-r at  / M sad)(A 	 (B .N .Singh 	e1.arn) C 

13/29.11.2002 t 

skj 

14/:31.01.2003 : Both Si-dOS are present. 

skj 

15/7 .3 .20e3 

Ld. SSC prays for and is allowed6our weeks 
further time for filing show cause. 

Be listed on 07.03.2003 for hrng. 

(L,ta71T) 	 .N.5inghN.amVC 

None for the appl Ic ant 	 - 

For want of DB be listed for hearing on 

21.4.2003. 

s js 	 ( S • Jha )/M (A) 

p - 

-,  
b 	L.) - 	.. 

-D3 
aA 
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.-. 	.4 

..At 

18/28.08e2003 ; Shri A.Shrma, counsel for the pplicant. 

L/c for the app1icnt hs submitted that the 
hoties s issued was al: served upon the lwy 	repres_ 
ting the alleged contemners, namely, Shri i3.3.Pras d, but 
till today no show cse hes been filed, 3e listed on 22.10,03 
forhering with he' name of Mr. i3..Presad, counsel for 
r e s po n'Mdt se 

r 

skj. 	(S.Jha),/M(A) 	. . 	. 	 (1.:.Sj ghNeln)//c 

cl 

1) 2 	 t1 

. 	. 	L 	 ,. 	.. 	
. 

/ 



C.CP1 - 58 of 2001 (0 - 384 of 1996) 

20./ 9.1 .2004. 	 0R D E R 

None is present on behalf of the either sida. 

Even on last Occasions i.e • 7.3.2003 and 17.5.2002 L  none 

has put appearance on behalf of the applicant. Tharefore, 

it appears that the applicant has perhaps lost intrest 

in pursuing the matter. Taking into consideration that this 

contempt petition has been filed by the applicant for 

non-compliance of the order dated 4.8.2000 passed ip 

OA 384 of 19961, the respondents are directed to corrDly with 

the order in letter and spirit if the same has not )et been 

complied with. 

2. 	In view of the above position, this CCPA is d ismissed 

for jfault and is disposed of accordingly. 

(M.'JHJ). i() 	 (S. DOGR 	rn(i) 

L i . 


